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SHRI MADHAVRAO SCINDIA (GUNA): Sir, | have made a special request to you today. ...(Interruptions)

MR. SPEAKER: Shri Scindia, please take your seat. Today | have received two notices of adjournment motion —
one from Dr. Raghuvansh Prasad Singh and another from Kunwar Akhilesh Singh. So, as per rules, we have to call
them first. | would call your name later. They have given notices for adjournment motion please.

...(Interruptions)
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MR. SPEAKER: This will not go on record. | have called Dr. Raghuvansh Prasad Singh.
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MR. SPEAKER: Kunwar Akhilesh Singh, since you have given a notice, you can make a mention about it. But this is
not a debate.
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MR. SPEAKER: Hon. Members, please take your seats. What is this? He has given a notice for adjournment
motion, and that is why, | have called his name.
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MR. SPEAKER : Both the notices for Adjournment Motion have been disallowed.

...(Interruptions)
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